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( h t h  r the comp o n t ion ha be n 
prov ided to  NTPC · 

( f) i f  o ,  t he dn ta i l  of th  nm od 

( ) if not , t h_ re on t hc rf r ? 

TH Ml JSTER I N  
THE MI lSTRY O E H R l  

RJF MOH A M  AD K H  ) : (n ) a n  
( b )  A c l  im  for t he 1 0  of  enera-
ti a c n b m d� on Bh r t Heavy 
Elect r ica l  L td .  by N t i ona l Th rm I P we 
C rpora l i on fr r t he ma t t er ha been 

a ly ed in h:rmc: of n 1 ra 1 u  I prcw1s ion . 
An a m n t  f t hl' compen. l ion a mou n t ,  

ny . b no t  ye t c n made .  

( ) t i ona I h rmal P lWer rpora -
t i on ha u g tcd rcc t ifi a t  ion  f the 
hydro n I a kage robl m under  up  rv i  ion 

f Ru i n xp r l  . Th pr bl m rela t i n  
to  b n t  rotor b cu red on ly  m Un i t . IV  
( 2 1 0MV ) t urb ine t B d rpur Tb rma I 
Po er  S ta t i on . Th b n t  ro tor b b n 
repl ccd by n v r t r from B H  L TP 
d id not fr Ru  i n expor t  up rvi ion 
for t hi 

(d)  Du r i ng Apr i l -D mb r ,  1 983 
NTP • I . on  c oun 1  of  hydros n 
le kh e and th  b n t  ro tor w r 292 nd 
1 48 m chin d y- re pec t i ve ly . 

( ) r o  { ) Do not a r i  e .  

quity h r -boldln by fi t ten h1r 

Indo tri I Ho in th Ir In t -
Connect Comp nl 

1 337. H RI SANAT KUMAR 
MANDAL : Wi l l t he M i n i  t e r  of  LAW� 
JUSTICB AND OMPANY AF AIRS 
be plea cd to  t te : 

( ) the equi ty harehold iog in t he 
v r iou comp ic and th j r  i n tcrconn cted 
comp o i e  con t rol led by t he fir t ten le r 
l ndu tria l  Hou es, p r J test i n  for ma-
tioo v i i  ble wi th h i  M ini i ty by  :-

(l) Group p r o 

_( i i )  Piaanci I [ l i t u t ion ; ad 

(iiJ) Others; 

(b) how th  e fi ures compare w i t h  
t hose fur., ished in  reply t o  U nstarrec 
Ques t ion No. 235 on '?6-7-1983; a nd 

(c) th  names of  Di rec tors appoi n ted 
by t he Financia l In t i t u t ion i o  t h  e 

ompa n i e  ? 

THE M I NISTER OF LAW, JUSTICE 
A D COMPANY AFFAIRS (SHRI 
J AGAN NATH KAUSHAL) : (a) The 
de i red i n forma t ion  i no t  available , as the 
re t u rn fu rn i  hed by t he compa a ies under 
the  Comp n i  s Ac t do no t  con t a i n  group­
wise or fami l y -member-wi e particu lars of 
h a r1.:hold i ng . 

( b) Doe no t  ar i  e .  

( c )  Th de. i r..!d i nforma t i on is bei ng 
co l le l t!d a nd w i l l  be la id  on t he Tab le of  
t he Hou e .  

Opening of more free le a l  Al  D Centres 
in or· 

1 33 . H RI HARIHAR SOREN : W i l J  
r h  M in i  t r  of  LAW,  J USTICE AND 
COMPANY A A IRS be p ie  ed to  s ta l e  : 

( o )  whe t her  Governmen t  bav la id  
t r  on th  op n iog of more free I ga l a id 

c n t re i n  the coun t ry ·  

(b) i f  so, t h  number of  free laga l a id 
cen t re opened i n  d i fferen t  p laces of Orissa ; 
and 

(c) t he number of Schedu led Cas tes, 
Schedu led Trib s a nd other poor sec t ion of 
th so ie ty who have beeo given free lc::ga l 
i d  from tho e c n t r  i n  Ori a i o  las t  

three years ? 

'fHE MINISTER OF LAW, JUSTfCE 
AND COMPA NY AFFAIRS (SHRI 
JAOAN N TH KAUSHAL) : (a) Yes, Sir .  

(b) lo Ori there i one Legal Aid 
Commi t tee a t  H igh Court Leve l and two 
or  mor Commi t tees ia  each of the twe lve 
Di tr i  ts of Oris a ,  t he detai ls of 
which re iven i n  Annexure-A laid on 
th  t bh: of  t he Hou . [Placed irr l ibrary. 
See No. LT-8501 /84 ) 
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(c) The req u i s i te ir forma t ion i given 
in Aanexure-B ln id on t he tab le of the 
House . [Placed in Library. See No. LT-
8501 /84) 

Irregularities lo Telecommunica tion Sy tem 
In Keoojbar District 

1 339. SHRI HARIHAR SOREN : Wi l l  
the M i n is ter  of COM M UNICATIONS be 
pleased to s tate : 

(a )  whe ther Governmen t  a re a ware of 
the ser ious i rregu lar i t ie i n  the te lecom­
mun icat ion y tern i a  Keonjhar  Di, tr ict 
Telegraph Sub-Division ; 

(b) i f  so, the reasons therefor ;  

(c) the teps t a ken I improve t h  
per formance ; and 

(d) the deta i l  t hereof ? 

THE . DEPUTY MINISTER I N  THE 
MINISTRY OF CO MMUNICATIONS 
(SHRI VIJAY N. PATIL) : ( a )  No 
i --regula r i ty ha come t o  not ice in the 
te lecommunica t ion sy tern i n  Keonjha r 
D is tr ic t  Te legraph Sub Div i  ion . The func­
t ion ing of .Keonjbar Di  tr ict Te legra ph Sub 
d iv is ion is genera l ly sa t i  fac tory . 

(b) to (d) Quest ion doe aot a rise . 

Proposal for ett iog np Petro-Chemical 
Units 

1 340. SHRIMTI JA.YANTI PATNAIK 
SHRI  R. P. GAEKWAD : 

Wi l l  the M i n i  t e r  of  ENERGY be 
p lea ed l o  s ta t  

(a) wh tbe r  Ooveramea t  have n propos 
to et up mo�e p .. t ro-cbem ica l u n i t  i n  the 
coun t ry; 

( b) if o, the number of such pe t ro­
chr:m ica l uni ts set  up  a t  d iffe ren t  pa r t s  of 
r he coun t ry o fo r; 

(c ) whe ther ome new prop I to se t 
up petro-chemi a I un i  I have been approved 
by Goverame n t ·  

(d) i f  o ,  the S t a tc-wi  c de tai ls of  the 
place where ucb approved pc t ro-cbemlc 
uni t are propo ed to ct up; nd 

(e) th det i i  of t he programme of 
Government  ia e l l i og up p tro-cbemi 
u n i ts dur ing the ev a tb  Plan ? 

THE M INISTER OF STATE I N  THE 
DEPARTMENT OF PETROLEU M  J N  
TH M I N ISTRY OF ENERGY (SH R I  
GARGI SHANKAR MISHRA) : (a) Ye I 

i r . 

(b) There are everal petrochemical 
un i t ·e t up i n  d ifferen t part of t he 
evun t ry. Among t the major un i ts re : 

Maharashtra -two naphtha crackers and down s t r  am uni ts .  

Gujara t 

/ Uttar Prad h 

-An HOPE u ni t . 

-Six polye tcr un i t s .  

-Six ny lon un i t  

-a naphtha cracker a d  i down trcam uni t s .  

-three polye l e r  un i t  

-two nyJoo un i ts. 

-a caprolactam un i t .  

-a syn the tic rubber p lan i .  

-two pol ye  ter uni t 

-a oyloo un i t .  




